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[ft whrpew wox )

T WSt 6Y e ¥ arge SR & fag
frxamgds wwg wEa)

Mr, Deputy-Speaker: Now, we shall
take up the next item. Shri D. C.
Sharma,

8hri Tennetl Viswanatham (Visakha.
patnam): May I ask . .

M:. Deputy-Speaker: There can he
no questions now.

8hri Tenneti Vswanatham: ! would
like to ask what the purpose of per-
sonal explanation is . .

Mr. Desuty-Bpesaker: Certain alle-
gations were made against the Mem-
ber.

Shri Tenneti Viswanatham: 1
thought that the provision in the rules
for personal explaaation was intended
to clarify if thcre was a misunder-
standing. When a person nakes a
statement which is not c'ear and
when somebody attacks that or the
ground that it is not clear, tarn 1ne
pe son making one statement rises
and saY's that what he meant was this
or that’. 01 thz other hand, here we
find a speech in answer to anoiher
speech, and the other hon. Member
concerned is nst here.

Some hon. Members: He is here.

Mr. Desuty-Speaker: Therr cannot
be any further quostions on this.
sy gRI vEEYNE . UG
FRT, W AT e AT 1y
Mr. Deputy-Speaker: I ghall not por-
mit any further questions on this

This will not be recorded. Now. Shri
D. C. Sharma (Interruptions).*®

14.20 hre.

MINE® AT, PRODUICTS (ADDITION-

AL DUTTERS OF FYCISE AND CUS-

TOM3) AMENDMENT R'LI.—contd,
Mr. Dputy-Speaker: Fur her r~n.

sid-atlon of th2 following motion
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moved by Shri K. C. Pant on the 6th
April, 1967, namely:

“That the Bil further to amend
the Mineral Products (Additional
Duties of Ex:cise and Customs)
Act. 1958, be taken inl considers~
tion"”.

Shri D. C, Sharma may continue his
speech.

Shri D. C. Sharma (Gurdaspurd:
Mr. Deputy-Speaker, [ was subiit-
ting ve.y respectfully yesterday that
these cil companies are very powerful
combinesg and there are only lwu per=
sons who I know who ha,: *tuped un
to them. One was Dr. Mossaded of
Iran cf blessed memory. He did so
in a very big way and he natworaulized
that industry in his country. ot
course, that country went back upon
it afterwards, which was very unfor-
tunate. The other was our Qil Minis-
ter, Shri K. D. Malaviya, who also
tried to limit the powers, influence
and money power of these comr.anied.
Of course, he did so withia the frume-
work of our mixed econcmy and,
therefore, he did not succeed very
much. But so far as his attemp*. went,
it wag highlv creditable. T want that
the whole of this Bill should oe 1nnked
at from that context and it shoull not
be dez’t with in a cursory mannel.

Wnw, it has been said that there
duties which are being imposed will
not p~ss on *a "he consumer. I do not
know in what wo-ds the hon. Minis-
ter put it. I think ha said that any
duty that is imoosed by thiy Bill will
not pass diractlv or indirsctlv to the
consumer. T ‘hink the hon. Finance
Minister will he awle tn answer thit
question. I find thst so far as kero-
sene o) Is concerned the dutv hs
bean doubled. Lo far as refined diese!

“"e*Not recorded.
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oil is concerned, it has also been
enhanced almost to the extent of 100
per cent. The duty on asphalt has
-also been enhanced.

To think tha‘ these duties will not
pass on to the consumers is to think
0f some kind of arithmetic which per-
haps prevails not in this world but
in some other world. H= shou'd think
of some other kind of economics
which is not known to the econo-
mists of the wo-ld of ours but to
som?2 other economists of some other
star.

Th= Minister of Sti'e in the Minis-
try of Finanze (Sh+i K. C. Pant): Is
he ref-rring to th= Bill and saying
the duties have been enhanced? Only
the ceilings have b~2"n enhanced
within which ‘he addi ional duties
will be charged. Th=se are the ceii-
ings.

Shr N, €, Shama: These are the
ceilings. But I know and you, Mr,
Deaputy-Sprakear, know tht the floors
go up and touch the ceilings, but the
ceilings never go down. I have seen
floors ris» to meet th-~ c=ilings, but
1 have seldom seen th=» ceilings cav-
ing in. T have no doniht abou’ it that
the ceiling which the hon. Member is
imposi-o upon this kernseme oil and
other things will becom~ ceilings in
fact an? n d2~d an’ in taxation and
other things. Th-refars T think that
you should think of the consumer
first.

The thi~d point 'hat T want to make
is this. that unfortunatelv some of
these things are ~1-e 1+ in short sup-
ply. For instance koarnsene oil. A
reference was made to kerosene oil
yesterdav. T think th-~ rafarence was
not nead=d from a~y State of India,
becausa I krow f-o™ mv own experi-
ence of my S a‘e that kerosene oil is
not to be found in abvndance anyv-
where. Again, refined diesel oil and
other kinds of o'l »r= also not to be
found in as much quantity as requir-
ed by the persons who use them.
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I want to ask one question. How
are these shortages going to be met
by the Ministry. 1 want o know
whethar this enhancement of excise
duties is not going to increase the
incidence of these shortages, or
whether it is going to bring down the
quantum of these shortages.

Th= last point that T wa~* to make
is this, that unfortunately I knnw
about three things—ke-osene oil, re-
fined diesel oil and other diesel oil.
Thz2se things have become more or
less forms of monopslyv trads. We
have been thinking of th= Morooolies
Commission. W=~ have not debated
tha Monopolies Commission’s Report
on the floor of ‘he Hous> hu I know
the policy of the Governm-=nt is that
w~ should put an end tn th~s> mono-
polies as early as possible. But when
I go round this country I find that
the sale of keros~me nil is given tn a
handful of persons tha ‘h~ sale of
d'es=] oil is also given to a fow per-
sons. and I can sav with a due sense
of res-~onsibility that sar~times these
depst-holders of kerosane oil....

N~-, Ranen Sen (Barasat):
right.

That is

Sh+i D. C. Sharma: I do not want
any approbation f-om you, I am
speaking from my experisnce.

Sh-i V. Krishn-maorthi (Cudda-
lore): You ar2 shawinz your hand
this side, vou should show your hand
th2 o her side.

Shri D. C. Sharma: If you are
so teu hy, I cannot he'p it.

1 was submitting very respectfully
that these depot-hnld-rs are more or

less—T am Jookinz at tha Deruty-
Speaker....
Shri V. Krishna™oa-ti: But you

are showing your hand this side.

Sh-i S. Kandarpan (M»>*tur): You
are not showing it to th= o her side.

Sh+i D. €. Sharm": I was submit-
tineg very respectfully that the depot-
holdars of kerosene oil all over India
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[(Shri D. C. Sharma]

are the proprietors of concerns which
1 can call near-monopoly concerns, if
not full monopoly concerns,

Similarly, the people who have been
licensed for diesel oil and other kinds
of oil are also persons who, I submit
very respectfully, are traflicking in
some hing which is a commodity of
wmonopoly.

I want to ask one question. Are
we here, I mean the Congress Gov-
ernmeat, and I am proud of belong-
ing to the Congress Party, to put a

ic
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in this Bill will do wrong to the
average consumer, to the common
man. Of course, it has been sad
that nothing will happen to them, but
1 am looking forward to the day
when with the Rumanian help, with the-
help of France, with the help of the
United Kingdom, with the help of
the Soviet Union, and with the help
of other friendly countries who do
not dabble in the politics of our coun-
try, we shall be able to prospect oil
to that extent that we shall be able:
to have refineries on a big scale in
this country. We should have all
these things in such a way that our

seal upon these
cies which are prevailing, and which
I am sure will prevail more on account
of these duties? The moment you go
to a placc you find tha kerosene oil
has gone underground. I am very
sorry that the kerosene oil that goes
underground does not blow up that
shop. If it blows up that shep, I
would be very happy. But it does not
do so. But the poor man. the average
consumer, .he common man goes
without kerosene oil; some of those
persons who operate our traffic in
some was also go without these
things. Therefore, I would say that
the hon. Minister, whom 1 congratu-
late o2 his becoming a Minister of
State—he is the wor hy son of a
wnrthy father; his father also began
as Finarce Minister and he is also
beginning as Finance Minister and I
have -~ doubt that his horoscope reads
vary wrall-—should see that by impos-
ing these excise duties he should not
be a party to those thmgs which
lead o listic tend

Shri S. M. Banerjee (Kanpur): All
wrong English.

Shri D. C. Sharma: Sir, the soul of
sme of those persons who is no mare
here has come to possess the body of
‘his Aamon; and I cannot help it. 1
was submitting very resvectfully that
ane has to look at this from all those
angles, so that nothing that is done

d on ESSO and Burmah-
Shell and other foreign companies
disappears.

Sometimes, when I am going about
ond I am in an impish mood—some-
times the impish mood does iake hold
of me—I feel like whitewashing the
#5380 signs and Burmah-Shell signs;
1 feel like effacing them; I feel like
painting in their places the Indian Oil
Company. I want that the oil map
of India in terms of prospecting, in
terms of refining, in terms of sale and
in terms of everything should be
changed to Indian from A 10 Z. I
look forward to that day and I hope
that this Bill may bring that day
nearer, but I doubt it very much if
this Bill will succeed in that. How-
ever, I hope something will be done
so that we would become self-
sufficient in oil, because he threat of
China and the threat of Pakistan—all
those threats—are there. I know
Pakistan can get oll from Iran, from
Jordan and from other countries, They
‘have got oil from those countries;
they got even armaments from haose:
countries; they got armaments from:
Iran which were given to Iran by
West Germany; of course it was said
they had been sent to Pakistan for
servicing. In view of the emergency
and the threat we are facing all the
time, T wish my country becomes selt-
sufficient in oil. When we were fight-

ing the Indo-Pakistan war—JI amn glad.
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we did extiremely well in that—we
were den‘ed spare parts by America
and so many bther things by UK and
other countries. If something like
that happens and we are denied oil,
the future does not look pright for
our country. Therefore, we should
look at this simple Bil! having cnly 2
clauses not from the limited nbjective
put forward by the minister, nor from
that extremely short-range point of
view, but we shouli look at it fr~m as
mangangles as possible, fram the cor-
rect perspective of the common man’s
conswmption and the defence needs
of our country.

st sty aw  (IvEr) @ frdt
eyt atew, @ Y AT & 0w wS
s wgm & @ wew v @
N oF wgw o7 {F wigw s
# firwr Y & oY g% Twgw i 9y
wefer €Y & e oY & oftorerer 32 ST
B T AT ITAFTHT F FTC AL AT
sam 1 & 77 frdes w0 SwEw F
fs g7 a9 W AT gy oAy
wEger & §—xa ¥ qgenr ot aw Fowat
o siferw atd w73 & aw v 8,
gt wErgw 8, P fadt afamie
& J@wT T g @ Y, AT Fy ¥
wgifer €1 ¥ sfsrivg ey #@
far my & ofca gy §, 9§ 9s@
& ar 7 P, @iz § fews aAr
¥, faelt amrdi 5, @ww gorane
AT F T7 d@ & wifEew Srer w7
BN A ag AT § oAz wefr
T T AT B W a6
T AT g7 ¥7if% €7 § g e ifrai
®1 & wary @i, ¥fra g ag a1 ak
& fo fetev o & wro, garr g
WIHER & T IT SRE &7 ayet
TO & & f17 g1 07599 wr weg &
T(Z X w7 €T g1

fot eiwe amgw, <o 3§ feai ot
{ rnweafaat §, 4 wga wwic wR-

frat &1 o7 & wfas @iy q¢ faare
W E oY o Fay & e g i gt o Wy
A0 § =9 %t ey axg ¥ A
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m ai 3% ur§ o THe i
¥l 1ara Y gfemey @i § fe gaay
WY aRAT §, I F wgh awr Aty
® 7 91w g weaiagi w Awd §
W g1 9wt wifas feafs g9 TR
o & 7 55 74T 9F IT TE A
RIS FLHHT A WTGH T AOLEAT
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sfgyaT qarar st ST ga wifeas
®Y st 7 gy smary

TG TF N TV @Y A
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gwT § e 3w s w6y ey o fily
0% ¥ qu fear om afier Sy
% wET AT A wgr W Ay wd wy
& fe 33 w1 oY wae quaT §, W wfe
¥ T A a1 (e e g
WY W, IE AWT T AT WA ®
-aafeel 9T ff @ w T gy wer
wrar & e A T o wifeg
w7 ar o F wAl oft ¥ wgww g0 WY
WY @8 FT 9T i gw qg amT I
- FTC G T~ GfE g
S 9T I

%37 ug & fF oz wwfyat =
A w9 ar e iy
Wewey & fmd dwgee Fw §
Gt § &t ¥ 37 ¥ ag AT wgar
¥ fr g ag AWI a7 O w7 o
frqre w@T & wur wEfor
R2? ww gy www iAo
w) oAy FrEATy sEy O 9T Iy
& 9\ g 3 i Aew  wgh qHT 9%
aaft 1 ofRaT & wax ag i
@A FA WIE T T aINAAT gV
wTAT § &1 g T IAHT AAWE FT AGH
§ ag afew adf ¢ wfac smw &
X 1 %€ A = sifee, F1€ 99
* aF admT € aifgn ) g ey
3 gatd a@T F) 3= FwfAal & G
qra 39 WO @ 9 FIfew | A
Y Fit Tnfen fr St # ) 2 & wT,
WG & TET FHI AT S

sy ¥ gimw Eeh forawy
fr & foifle svan § & ¥ agt g7 wiw
# g & AT fod 9w w7 qaw
i arier wgt o< Fasreft gt ago §, orgr
oz Wik gadr gfang g g § Wi
ft wowar § fF T i wER WY Qe
3 ager ¥ forg ag o fedd weer
4wl Wl % faq ow wwr §
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Rfier ag W agt & Wit ¥ ety
w3 oy Y @ qrav 81 9w
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!hri Chintamani r:lunhl (Bhu-
ar): Mr. D y-Speaker, Sir,

1 am quite aware ot ‘the limitations
in the scope of discussion on the oil
policy so far as thig amending Bill
is concerned, but certain points need
some elucidation and I hope the hon.
Minister will throw some light on
them,

So far asg our country is concerned,
the consumption of oil and petroleum
products roughly amounts to six
million tons. The refineries we have
set up are producing nearly four mil-
lon tons. So far as the import as-
Pect ig concerned, we are importing
nearly two omillion tons. In the
Stat. of Obj and R of
this Bill the hon. Minister has put
in that it is according to the Import
Price Parity Agreement with these
©il companies. After devaluation
Government hag come forward for
changing the ceiling rates which were
previously fixed We would like to
know from the hon. Minister on what
basis this ceiling has been
fixed after devaluation, Whas it aceor-
ding to the demand of the oil com-
panies and what were the detai's
of the discussion? I hope the hnn.
Minister will give all the details.
The hon. Minister was saying that
this is the highest ceiling which has
been fixed. Between the lowest and
highest limit, what is the option so
far as the oil companies are concer-
ned? To what extent can they avail
themselves of the highest ceiling?

Secondly, on what basis has the
price been fixed after devaluation?
We fing that for kerosene it is now
Rs, 160 whereas previously it was
only Rs. 80 per metric ton. So, on
what basig has this been fixed?

Thirdly, the hon, Minister has
claimed that thig enhancement ™ the
ceiling price for the import duty is
non-recoverable,

Shri K. C. Pant: Enhancement is
not on the celling prtee It is only on
the duty that could be levied.

Skri Chintamani Panigraki: I hope
the hon. Minister will make it 5 little
186 (A1) LSD--T.
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more clear when he replies to the
debate whether this non-recoverable
item will be met out of the profits of
the oil companies. Otherwise, if it is

nurted to the consumers, the price
would i which we
must resist. We do mot want it

Therefore, he must categorically tell
us that this will be recovered from
the profits of the oll companies. If
that explanation comes, that will be
at least one redeeming feature of this
Bill.

it ook weAfrm (vt afior) -
JuTsaw WENT, Wi gy fawar wEAt
W gz 3 & wrwer 9 ow faw e sl
wovew & gt Aw fiwar o forad o
& Fue, gri wfw few & Fac A
TR g W reft § s wr fars
T % urar g7 WY Ag A 97 IW e
3% fiv 665 Trar uw Frelefiex gt =fix
Hryw wraw w1 71w § ok & wrong
FwMar s graa ¥ ¥ 480
T fad qORTT WY graTEw ¥@d )
iy & ® T & AY 178 WY W
TAw FAT T R § W 480
Y | W oY v fae ww e & ey
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firdt 7 iy ol & Wi g & farg
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arg AT 9T qATY A ey afy e
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fir frdeli, W o fmr d dwm &
T fgrgeaer & wrer Y | T A &
fafers o g fs wrdw ar e,
qiw & fedy g ar e ar
o WY et et 3 ot agt e
o ¥ 4w, $orer Wi e g
&1 wreT § I9Y wTE § e w1y
wyt Fafewer otz & dwy e § W AW
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¥ qrow s e foee wat o wr P
agi wrar § fe fawar ¥ wr ot
&are w3 w1 oY wTear Wt AW
LU el CORETRL I I L
arfe ferr & &1 gowr s @
Y )

¥ umd @ @ owgm v ow
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g4t Iuit = § s far e Toere
A Y Iy w9ET g9 G arew @,
af o W WTEe g Fe o fadas
YT AT GRETER TG AT TG %6,
™ 7FE & T4 A7 W g ger
X § So% feod A agdy W,
fedfe #1 17 agrd #1 Wk ) T
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T §f wgRT avw § Wik R
FEerel Hgm aq T oF § o X
Ty famay & fad 5 Twn wed
T R FX |

Shrl K. €. Pant: Mr. Deputy-Spea-
ker, Sir, let me begin by expressing
my gratitude to tHe two hon. Mem-
bers, Shri S, M. Banerjee and Shri
D. C. Sharma, who made very kind
personal references to me. After
that, I shoulg like to assure Shri Fer-
nandes that many of the fears which
he entertains are not relevant to this
particular Bill and he might have
spared himself much of the agony
through which he hag gone if he had
cared to study my opening statement
yesterday which tried to set out the
purpose of the Bill in very clear
terms. Y can understand the element
of misunderstanding or confusion
that has crept into the matter because
this excise duty ig somewhat excep-
tional and abnormaj and out of the
way and it is natural to confuse this
excise duty with the ordinary run of
excise duties which ultimately go on
to increase the prices of commodi-
tles. I can understand it because it
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took me some time ty get the hang
of it and if thig is thrown suddenly
at somebody, his first reaction will be
that this is probably the ordinary
excise duty which will go to enhance
the prices. In actua] fact, this is
absolutely a non-controversial piece
of legislation and, I am sure, no hon.
Member will disagree with the ob-
jective and the purpose of this par-
ticular Bill,

Sir, the purpose of the Bill, if I
may be allowed to repeat it, is to
mop up the excessive profit that would
otherwise have accrued to the foreign
oil refineries. That and that alone is
the object anq the purpose of this
Bill, I should perhaps explain
this a little
has been misunderstood. The
import parity formula is based
on an agreement between the Govern-
ment of India and the foreign oll
companies according to which the
ex-refinery selling prices in India are
determined by the c.if. prices, say,
at Bombay, the port-land in India,
and the fo.b, the Abadan price plus
freight, plus insurance, plus port
charges which constitute the import
parity price. This is the ex-refinery
price. When the rupee was devalued,
then naturally the Abadan price of
the products that were imported went
up notionally to the extent of de-
valuation and, therefore, the price of
these products at the Indian port also
went up notionally. To that extent,
the ex-refinery prices that the oil re-
fineries became entitled to also went
up. This time, they went up in terms
of hard rupees, annas and pies. The
Government felt—I think, the Gov-
ernment has shown commendable
alertness in this matter—that while
it was true that the prices did go up
in terms of rupees to the extent of
devaluation, the costs in the refineries
did not go up to the same extent as
the costs in the refineries consisted of
certain imported elements, crude ofl,
certain chemicals, etc.,, the price of
which did go up as a result of devalua-
tion but not otner elements of cost
of production, the labour charges and
30 on and so forth. The cost of pro-

further because it
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duction did not increase to the extent

APRIL 7, 1987 Products etc, Bill

3578

in ordey to see that the prices that

that the prices i
there was a windfall profit w}nch wu
going to the oil refineries and the
purpose of this particular Bill is to
see that we can increase additional
excise duties to such an extent that
we can take some of these profits into
the exchequer,

15 hrs. T4
Shri Chintamani Panigrahi: What
is the percentage?

Shri K. C. Pant: He is not follow-
ing my argument. Please try to
follow.

These are not excise duties which
are charged on the products after
they leave the refinery. Those Central
excise duties are charged. Ordinarily
on every commodity, excise duty is
charged after it leaves the factory,
and in this case, after ft leaves the
refinery, Central excise duty is charg-
ed. But these additional excise
duties are not those Central excise
duties; these are duties which are
meant to siphon off the whole of the
windfall profits that would otherwise
have gone to the oil refineries. They
do not come from the they

the had to pay for petro-
leum products did not go up. Now,
you forget these excise duties. That
is one aspect.

The additional excise duties are not
Central excise duties which are
charged on the products aftey they
leave the refineries, but these are
duties that will be payable by the oil
refineries out of their profits, the wind-
fall profits, which they have obtained
as a result of the rise in the notional
value of the import parity priceg as
a result of devaluation; instead of
flowing to their coffers, they will be
siphoned off to the Government. That
is the whole point.

Shri Jyotirmoy Bawn: What is the
true first cost of production of oil at
Abadan and then in India and how
much was the poor consumer asked to
pay?

Shri K. C. Pant: Now he is asking
me whether the f.0.b. price charged
in Abadan is proper or not. 1 will
come to that.

Y ol FRAGEE QT T |
orq freaT agsr w1 g & 7

shri K. C. Pant: It is a somewhat

do not come from the trade, they
come from out of the profits of the
oil refineries. I hope I have succeeded
in making this point clear.

Shri Jyotirmoy Basn

{Diamond
Harbour): Not clear.

Shri K, C. Pant: I shall explain it
a little further. You, in your mind,
have to be clear about the difference
between the two excise duties. One
is the Central excise duty that is
levied on the products of refineries
after they leave the refineries. As a
result of devaluation, when the prices
went up, thes excise duties were
s¢tually reduced by the Government

hnical point.

Shri Jyotirmoy Basu: Kindly mark

my words. What is the true first
cost of production?

Shri K. C, Pant: I shall try my
level best to explain a somewhat

technical matter—as best as I can—and
1 shall rely on your generom.y to try
not to interrupt me while I am doing
so. At the end of it if you are still
unconvinced . . . (lnterrupﬁons).

1 am not yielding.

The second point which, I think,
the hon. Member has referred to is
whether we are charged excessive
prices f.0b. Abadan. I think, it is a
relevant point.
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Yesterday Dr. Ranen Sen referred
quite true that, when the Com-
mittee as well as of the Talukdar
‘Working Group in this respect. It is
quite true that, when the Com-
mittee and the Working Group made
their recommendations, at that stage,
we were dependent, to a large extent,
on the quotations of f.o.b. prices in
Abadan, but that is no longer the
position today. These observations to
which the hon. Member has referred
are not wholly applicable today. The
position has since considerably chang-
ed. Imports of deflcit products like
kerosene, HSD etc. are no longer in
the hands of the foreign oil companies,
Such imports are arranged by the
Indian Oil Corporation in the public
sector from free rupee gources at com-
petitive rates. The foreign oil com-
panies do import their requirements
of crude ojl from their own sources
to the extent that indigenous crude
cannot be supplied to them.

Shri Jyotirmoy Basu:
know. ...

Shri K. C. Pant: I am not yielding.
The allocation of foreign exchange
for the import of crude is made with
due regard to the competitive prices
known to be prevalent in the world
market. The prices of indigenous
crude charged to the private oil com-
panies, for example, the Burmah
Shells and the Essos are also deter-
mined on parity with the cost of
imported crude of equivalent quality.

Coming specifically to the questi
asked by the hon. Member, in Abadan,
when these committees gave their
reports, India was paying quoted
prices. Since then, our market infor-
mation hag improved considerably,
because we go into the world market
to buy vari petrol

May I
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A point was raised by Shri Bhri
Chand Goel why we issued the ordi-
nance. We issued the ordinance be-
cause if we did not issue it we would
have lost revenue; we did not want
to lose the revenue and, therefore, we
jssued the ordinance. So, it is as
simple as that.

So far as the ceilings go, these are
not ceilings of excise du(y These
ceilings
certain ceilings were 1mposed under
the parent Act, and since there was
no more buffer for those taxes to be
raised, it became necessary to raise
the ceilings, and these ceilings are
there so that Parliament can lJay down
certain ceilings within which these
taxes can be raised; it is an instru-
ment in the hands of Parliament to
keep a watch over these duties which
are payable by the oil compantes.

Even in the past, these duties,—
these are additional duties; let them
not be mixed up with the Central
excise duties—have been used to pre-
vent the trade from profiting from
any fall in international prices, be-
cause Government would take away
the margin, whatever the margin
might be; so, that does not go into
the hands of the trade.

Shri Jyotirmoy Basu: Why should
he not pass it on to the poor con-
sumer instead of taking it to his
exchequer?

shri K. C. Paot: My exchequer and
his exchequer are the same.

Shri Jyotirmoy Basu: The poor
man wants some relief.

Shri K. C. Pant: Coming to the
other point, which is very under-

dahl.

and crude. We are very much better
aware of the prices; in fact, we are
well aware of the prices. As a result
thereot, you will be glad to know that
we have succeeded in getting dis-

on these ted prices to the
extent of 8 to 10 per cent, because
we are now aware of the world market
trends.

st I see the anxiety of the
hon. Memberg that this duty should
not be passed on to the consumer, and
1 shall try to satisfy them that it
will not be passed on to the consu-
mers.

Firstly, the parent Act under which
these duties sre levied says specifi-
cally that the additional dutieg of ex-
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cise and customs are not to be added
to the price of goodg for sale. This is
provided for under section 5 of the
parent Act. In fact, I made a men-
tion of this in my opening speech,
but it may have escaped the notice
of hon, Members,

The present system of fixing the
prices of Kkerosene ic as follows.
Kerosene being naturally the main
consumer article, everybody is wor-
ried about it, and I share the anxiety
of hon. Members; kerosene is an item
of daily necessity for large masses of
our people. Kerosene is the product
which ig most widely used amongst
the products that are mentioned. Its
prices down to the retail level are
controlled under the Kerosene (Fixa-
tion of Ceiling Prices) Control Order,
1866 issued under the Essential Com-
modities Act, 1955. The retail prices
at all levels are fixed by the State
Governments on the basis of the main
port installation prices fixed by the
Government of India under the price
formula introduced from 1st Febru-
ary, 18686. The State Governments etc.
render quarterly reports to the Min-
istry of Petroleum and Chemicals
about the prosecutions launched
against contraventions of this order.
This order has helped maintain prices
at appropriate levels throughout the
country.

The question ‘is raised whether de-
valuation resulted in an increase in
the price of petroleum products in
India or not. It is a mattey of fact.
Coming to that, I would like to state
the position very clearly.

" I would like to refer to the selling
prices of the major products. So far
as the ex-oil company storage points
are concerned, 1 have the figureg for
Bombay. They have not changed. I
wil} come to the retail pilces at Bom-
bay before devaluation and after. I
have got these figures for September
1965 and Beptember 1966. Petrol
before devaluation Re. 8:'88 per litre,
in September 1966 alter devaluation
Re. 086 per litre. There ig no change,
Kerosens: Re, 0-47 per litre, after de-
valuation, Re. 047 per litre—no
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w H d diesel oil
Rs. 686-28 per k.l, after devaluation
Rs. 666°28 per k.l.—no change; light
diesel oil Rs 331.07 per kl, after
devaluation Rs. 331.07 per kl.,—no
change; furnace oil Rs. 190.80 per k.1,
after devaluation Rs. 190,80 per kl.

There has been no increase in the
retail price of kerosene. As gn illus-
tration, I say that in Delhi it has
remained at 52P per litre.

So I have tried my best to explain
how this was possible. This hag noth-
ing to do with the additional excise
duties which we are discussing. The
central excise duties were reduced in
order to absorb the shock of the in-
crease on account of devaluation to the
consumer so that he was not allowed
to suffer. Therefore, the only pur-
pose of this Bill is to see that the oil
companies do not make windfall pro-
fits and that the profitg that have ad-
ventitiously accrued as a result of de-
valuati b of the ch n
the par value of the rupee can he
siphoned off to the exchequer,

I hope, 1 have persuaded my hon.
friend, Shri Panigrahi, that since this
will not be passed on to the consu-
mer, he will not find it necessary to
move his amendment.

. Mr. Deputy-Speaker: The questi
18:

“That the Bill further to amend
the Mineral Products (Additional
Duties of Excise and Customs)
Act, 1958, be taken into considera-
tion”,

The motion was adopted,

Mr. Deputy-Speaker: There is an
amendment by Shri Panigrahi. He
is absent.

The question is:

“That clauseg 1 to 8, the En«
acting Formula and the Title
stand part of the Bill”.

The motion was adopted.
Clauses 1 to 3, the Enacting Formula

and the Title were added to the
Bill.
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shri K. C. hlt:_i X move:
“That the Bill e paissed”,

Mr. Deputy-S : The q i

is:

“That the Bill be passed”,
The motion was adopted.

15.14 hrs.

CONSTITUTION (TWENTY-FIRST
AMENDMENT) BILL

The Minister of Home Affairs (Shri
Y. B. Chavan: I beg to move:

“That the Bill further to amend
the Constitution of India, as
passed by Rajya Sabha, be taken
into consideration”.

This is one of the most importiant
Bills and I may say equally welcome
Bill. This demand of the Sindhi
people to have the Sindhi ldnguage
included in the Eighth Schedule to the
Constitulion is a long-standing de-
mand.

8hri Nath Pai (Rajapur): This is of
all the Indian people; we also join
them in the demand.

Shri ¥. B. Chavan: That is why I
say it is most welcome. This is
actually overdue, This is naturally
the culmination of a process which
wag taking place in the country for
the last 20 years gince partition. Before
partition, Sindhi was the language of
8ind, one of the constituent provin-
ces of undivided India. In the process
of partition, Sind was lost fo india,
but I am glad Sindhi was not lost to
India.

wt i  (79) : o g Aol o
wrof W ¥ A FAw @
o g fgelt % At
Shri ¥. B, Chavaa: Lakhs of Sindhis
<came to India, ang at the present

moment there are a million people
living in India whose language s
Sindhi
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In the last ten or 1§ years, even in
the administration, many things have
been done to recognize Sindhi as one
of the important languages. We are
seeing that the Sahitya Akadami and
the National Book Trust have accepte
ed Sindhi for their programmesg for
development of Indian languages.
Sindhi programmes are broadcast from
a number of stations of All India
Radio. Sindhi books are considered
for awards given by the Ministry of
Education for merit. Ewven so, since
it is not recognised as one of the Indian
1 to be included in the Con-
stitution the logdical step hag not been
taken so far. This is the reason why
a constitution amendment shoulq be
moved in this House.

Sindhi is one of our ancient langua-
ges, a well-developed language, and it
is one of the rich Indian languages.
It has a very noble cultural tradition,
and I am sure its coming back to the
fold of the family of the sister langua-
ges of India is something which
every Indian would certainly wel-
come.

As a matter of fact, this Bill does
not require any lengthy speech for its
recommendation. I have no doubt that
this Bill will be accepted unanimously
by the House.

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Constitution of India, as passed
by Rajya Sabha, be taken into
consideration.”
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